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CENTRAL ADMINISTRATIVE TRIBUNHL
PRINCIPAL BENCH

0.A, NO.2318 of 2007

)

New Delhi, this the 9th day of April 2003

HON BLE SHRI JUSTICE V.5. AGGARWAL, CHAIRMAN
HON’BLE SHRI S.K. MALHOTRA, MEMBER (A)

1.J. Gérah

5/0 tate Shri Prabhu Daval Giroh,
R/c 111/9, Kishan Garh,

Aruna Asat Ali Marg,

New Dalhi—-110070.

» 2 JApElicant
{By Advocate : 5hri Prakaah Kumar Ambasltra with
Shvi AJjay Kumar aTnn )]

Varsus
i, unian of India,
Through its Foreign Secretary,
Ministry of External Affairs,
South Block, Mew Delhi-110G11.
2, The Conzsul Gsnsral
Conaulate General of India

San Francisco USA
C/o. Ministry of External AffTairs,
south Block,
New De1h1—110011.
: + e L REERondents
{By Advocate : Shri N.5. Mshta) :

ORDER (ORAL}

BY SHRI JUSTICE V.5. AGGARWAL, CHAIRMAN :

may be permitted to withdraw the present application
with rights to take all the 1lsgal eventual pleas
available undear the law, including challsnging the DPC

ﬁ!UkaadWﬂ & allsgedly conducted and hsld Tor praomotion

in the ysar 183%5-36 and 1956-97.
z2. Allowed as praysd for.
3. Subject to the aforesaid, OA is dismissged as

withdrawii.

/()S(\ﬂ/e

(S.K.“Malhotra) (vVv.5. Aggarwal)

Member (A) Chairman



